IN TH: CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.550/96 decided on : 13~6-96
Between

N. Saraswathi : Applicant

and

1. The Chief Gensral Manager
Te lecommunications :
Andhra Pradesh

Hyderabad 500001

2. The Assistant Director (Staff)
0/0 Chief General Manager
Telecommunications AP

Hyderabad 500001

3. Telecom District Manager
Tirupathi, "‘Chittoor Dist.

Respondants

Counsel for the applicant : Mehar Charnd Nori, Advogate

Counsel for the respondents : K. Ramula, Addl. CGSC

CORAM
HON. MR, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMN)

Judgement

Oral order ( per Hon. Mr. Justice M.G. Chaudhari, VC

The applicant has been given compassionate appoi

nement

4n Group D post. She claims to be entitled to Group-{ post

- on the ground that she fulfils the qﬁalications neces
that post. The reSpondents have not conceded e her
thergfore the 0A has been filed seeking direction to
respondents to appoint her in Group~C post.

2. learned counsel interalia submitted that the app
fulfils the qualifications for Group-C posts,that son

persons have been given compassionate appointmént in

sary for
~laim and

the

licant
e other

Grdu—C




posts who were similarly placed and thas by refusing to

give appdintment in Group-C post to the épplicant the respondents
are practising discrimination and that the action of the
respondentsis violative of Articles 14 and 16 of the .

Cobstitution.

3. Ms. Shyama holding for Mh. K. Ramulu, Additianl CGSC
~submits that it was made clear in the letter dated 11-1-95

by the office of Chief General Manager that appointment of
one C. Pullaiah who was appointed to Group~C post was

subject to condition of his fulfilling the minimum jqgualifi-
cation for the posts and on his passing the prescribed test
and similar being the position in respect of the applicant as
stated in the letter dated 5-1-1996 Aﬁnexure—l there does
not arise any question of discrimination being pragtised as

-alleged iqbaragraph 6 of the OA wherein referé@nce [s made to

Sri Pullaiah.

14

4, Learned counsel fovéhe applicént relied on th
following decisions of the Supreme Court :
i) State of Madhya Pradesh Vs. Ramesh Kumar Shagma
(1994 Supp.(3) SCC 661)
1) State of Haryana Vs. Naresh Kumar Bali (1994{4)5CC448)
iii) Pepsu Road Transport Corporation Vs. Satinder Kumar and
another 11995 Supp.(4) SCC 597). |
5. Having regard to the facts of the instant cape we find
that the decisions at Serialf1 and 2 above do notl help the
applicant in this case. The case at Serial No.3 [rather lays
doan a principle which does not support the case jpof the
applicant, It has been held that in such cases the applicant
. has no right to particulér post of choice merely [because
he/she fulfils the requisite eligibility qualifigation. The
«ed.
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impugned decision%;"the respondents at Annexure 1 is

‘consistent with this decision.
6.

‘same is rejected.

7=

Paited

Mr. K. Ramulu to file a memo of appearance On recorg

0oA within a period of one week. Otherwise her appes:
'+~ will be struck ggi;‘from the order,

(R. Rangarajan)

Member (Admn.)

sk

Dated : June 13, 96
Dictated in Open Court

Hence, we see no merit in the applicabion and ¢t

Ms. Shyama is instructed that she should convey

he

to

: of this

rance
2 oo

(M.G. Chaudharj)
Vice Chairmat
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To

1.

4.
Se
6.

- 7 .

The Chief General Manager, Telecommunications,

The

Andhra Pradesh, Hyderabad-1.

Assistant Director (Staff)

0/0 Chief General Manager,
Telecommunications A.P.Hyderabad-l.

The

Telecom District Manager, .

Tirupathi, Chittoor Dist.

One
One
One

One

. pvm

copy to Mr.Mehar Chand Noori, Advocate, CAT.Hyd.
copy to Mr, K.Ramulu, Addl.CGSC.CAT.Hyde. |
copy to Library, CAT.Hyd.

spate copy.
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IN THE CENJRAL ADMINISTRATiVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

o

THE HON'BLE MR.JJSTICE M.G.CHAUDHARI

VICE-CHAI RMAN
AND S
Q QQ\\-QCL&C\J'OLA -
THE HON'BLE MR.MsRASBNBRA~RRASAD:M(A)

g

Dated: )’3—% ~1996 .
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,Admitted a Interim Directions
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Allowed,
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OM/Rejected. e
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